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wants that the hon. Minister should 
look into the matter, then he is gov-
erned by the contract or agreement 
entered into, under the general 
powers, if any. If tha.t is so, then, 
the hon. Minister will look into it; if 
he can spare a copy for me, I shall 
also look into it and find out whether 
it is his jurisdiction or fJhe jurisdic-
tion of the Labour Minister, or whe-
ther Government have no control over 
this, and they can do as they like. 

Shri Narayanankutty Menon: That 
is right. The only point is that the 
retrenchmen.t orders given to th6l'le 
employees show that they have be-
come surplus because of the economy 
measures. We are only surprised and 
sorry that this hon. Minister, after hil 
experience, such a long experJence, 
with the oil companies, should have 
tried to tell us what is given out by 
the companies .... 

Mr. Speaker: Order, order. I 
would not allow this question. Now, 
next question. 
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Some hon. Members: In En,glish 
also. 

Shri BaJarnavis: (a) The Election 
Commission has directed that the 
electoral roIls lor all oonstituenc.les 
comprised in the Punjabi Region 
except Chandigarh Capital area) 
should ·be printed in Punjabi and that 
the electoral rolls for the Ohandicarh 
Capital area should be prinied in dig-
lot, that is, both Hindi and UUnjabi. 
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(b) to (c). The Election Commis-
aion has issued a general direction 
that the particulars on a baLlot paper 
should be printed in the regional 
language prevailing in the constitu-
ency Or in a major portion thereof. 
The name of the constituency is to 
be printed in English. So far as Par-
liamentary and Assembly constituen-
cies are concerned, the symbol allotted 
to a candidate is also to be printed on 
the ballot paper. No difficulty will 
therefore, be experienced by any sec-
tion of the literate voters and I sub-
mit that it will also apply to illiterate 
voters--if the particulars on the ballot 
paper are printed only in Punjabi In 
the Punjabi Region. 

The forms and other election pam-
phlets will be available to the public 
both in Punjabi and in Hindi, irres-
pective of the prevailing langual(e of 
the Region. As all these pamphlets 
and forms will be available at a small 
price, it will be open to a person to 
purchase them. in the language in 
which he desires to have them in 
either Region. 

Mr. Speaker: If it were a long 
reply, the hon. Minister could have 
laid it on the Table of the House. 
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Mr. Speaker: What was the reply 
of the ban. Minister? We could not 
hear it. 

Shri Rajarnavis: I was saying that 
before the Election Commission issued 
that dJrection, they must have con-
sidered all these ma·tters. 

Shrl Tyagi: In the ma.tter of elec-
tion procedure, they are not the final 
authority. I thou~t that they ought 
to have consulted the Law Ministry, 
particularly when they are designing 
the ballot paper in only one language . 
The ballot paper is not to be dropped 
in the box on the basis of symbols 
now. A cl'08lHIl8rk has to be made 
and then it has to be put in the bOx. 
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Therefore, every voter must kn()T{ 
the name against which he is making 
that cross-mark. 

Shri Rajamavis: Where the popula-
tion s.peaks more than one language, 
choice of language has got to be 
made. It may be that in an area 
more than two languages may be 
spoken. I t is not possible to provide 
ballot paper in every Imguage spoken 
by every vuter in the place. 

Some Hon. Members rose-

Shri TYllIi: How are they doing it 
in Chandigarh? 

~r ~t! n'  f~~: "ifir' ~ it ~  

;;f'r1; f>if 'i ~ilr , ~ q <: ~If  Q: TTiT ? 
Mr. Speaker: Order, order. 

Shri Rajarnavis: May I make the 
answer clear? First of all, so far as 
the literature is concerned, it is print-
f'd in both langua·ges. 

Shri Tyagi: That is immaterial. 
Literature is not sO material as the 
ballot paper. 

Bhri A. C. Guha: And the voters' 
list. 

Mr. Speaker: What is the difficulty? 
It is not so much the enforcement of 
anv particular language or lipi as to 
en~ble every citizen who is entitled 
to vote being given facilities to vote, 
unless the facilities demanded are 
to vote being given facilities to vote, 
in Punjab demands that the ballot 
paper should be in Telugu, certainly 
it may be rejected. But a large 
number of people speak a particular 
language, not two languges. A 
controversy has been going on. It 
cannot be settled by not printing this 
or that. This has to be decided in 
such a way that no person is denied 
the privilege of voting. The han. 
Minister will consider this. 

Shri Hajarnavis: I will convey the 
views to the Election Commission. 

The Prime Minister and Minister 
01 External Affairs (Shri Jawaharlal 
Nehru): May I say that what you 
have been pleased to suggest is so 

eminently reasonable that I do not 
see that it requires much considera-
tion? It requires adoption. 

Natienal Uninrsities 

+ r Shri Braj Raj SiD&"h: 
I Shri Barish Challdra 

"1 a6. ~ Mathur: 
I Sbri Radha Mohall Siqll: 
L Shrimati Maimoona Sultan: 

Will the Minister of Educatioll be 
pleased to state: 

(a) whether there is a proposal to 
set up four national Universities in 
the country within the next ten 
years; 

(b) whether out of these tour 
national Universities one at New 
Delhi is being set up during the Third 
Five Yeer Plan; 

(c) what are the details about the 
scheme as to money to be spent, 
sources of finances, course of study, 
numbe-r of students to be admitted, 
medium of instruction, site for Univer-
sity building and campus etc; 

(d) whether in view of this proposal 
the scheme for a second University in 
Delhi has been shelved for the 
present; 

(e) whether the scheme has been 
examined in all its details by the 
University Grants Commission; and 

(I) the approximate time by which 
the work on the proposed national 
University in New Delhi will begin? 

The Minister 01 Education (Dr. K. 
L. Shrimali): (a) No, Sir. 

(b) to (f) Does not arise. 
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